
FIR No. 87/2021
State  vs   Sheetal
U/s 379/411 IPC

PS Prashant Vihar
10.05.2021

Due  to  spread  of  Corona  Virus  (COVID-19)  the  proceedings  of

present  case  is  being  conducted  from  camp office  through video  conferencing

using  CISCO Webex  Meet  App  in  view  of  Order  No.  256/RG/DHC/2021 dated

08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued by

Hon'ble High Court of Delhi only urgent cases are being taken up through VC and

other matters are being adjourned en-bloc.

This in an application seeking released of accused Sheetal W/o Sh.
Dinesh on personal bond.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for the applicant/accused Sheetal.

Application perused.  

Counsel for applicant/accused submits that accused is a poor person

and is not able to arrange surety.  He submits that accused was enlarged on bail on

05/04/2021 and even lapse of  more than one month,  she is  not  able to arrange

surety.  

Submissions  heard.  Record perused.

In light of the mandate of Hon'ble Delhi High Court in the case of

Ajay Verma Vs. State and keeping in view of the submission made, the application is

allowed.   Accused Sheetal be released on bail on furnishing personal bond in a sum

of Rs. 15,000/-. Application stands disposed off. 

Digitally signed copy of  this order be given dasti to the Ld. Counsel

for the accused, as prayed.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/10.05.2021



FIR No. 41866/2019
State  vs   Ravi Kumar

U/s 379/411 IPC
PS Prashant Vihar

10.05.2021

Due  to  spread  of  Corona  Virus  (COVID-19)  the  proceedings  of

present  case  is  being  conducted  from  camp office  through video  conferencing

using  CISCO Webex  Meet  App  in  view  of  Order  No.  256/RG/DHC/2021 dated

08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued by

Hon'ble High Court of Delhi only urgent cases are being taken up through VC and

other matters are being adjourned en-bloc.

This in an application seeking released of accused Ravi Kumar on
personal bond.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for the applicant/accused Ravi Kumar.

Application perused.  

Counsel for applicant/accused submits that accused is a poor person

and is not able to arrange surety.  He submits that accused was enlarged on bail on

05/04/2021 and even lapse of more than one month, he is not able to arrange surety.

Submissions  heard.  Record perused.

 In light of the mandate of Hon'ble Delhi High Court in the case of

Ajay Verma Vs. State and keeping in view of the submission made, the application is

allowed.  Accused Ravi Kumar be released on bail on furnishing personal bond in a

sum of Rs. 15,000/-. Application stands disposed off. 

Digitally signed copy of  this order be given dasti to the Ld. Counsel

for the accused, as prayed.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/10.05.2021



FIR No. 28968/2018
State  vs   Rajvir @ Vicky

U/s 379/411/34 IPC
PS Prashant Vihar

10.05.2021

Due  to  spread  of  Corona  Virus  (COVID-19)  the  proceedings  of

present  case  is  being  conducted  from  camp office  through video  conferencing

using  CISCO Webex  Meet  App  in  view  of  Order  No.  256/RG/DHC/2021 dated

08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued by

Hon'ble High Court of Delhi only urgent cases are being taken up through VC and

other matters are being adjourned en-bloc.

This in an application seeking released of accused Rajvir @ Vicky
on personal bond.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for the applicant/accused Rajvir @ Vicky.

Application perused.  

Counsel for applicant/accused submits that accused is a poor person

and is not able to arrange surety.  He submits that accused was enlarged on bail on

08/03/2019 and even lapse of more than two years, he is not able to arrange surety.  

Submissions  heard.  Record perused.

 In light of the mandate of Hon'ble Delhi High Court in the case of

Ajay Verma Vs. State and keeping in view of the submission made, the application is

allowed.  Accused Rajvir @ Vicky be released on bail on furnishing personal bond

in a sum of Rs. 15,000/-. Application stands disposed off. 

Digitally signed copy of  this order be given dasti to the Ld. Counsel

for the accused, as prayed.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/10.05.2021



e-FIR No. 0048/2021
State  vs   Pardeep @ Boby

U/s 379/411 IPC
PS Prashant Vihar

10.05.2021

Due  to  spread  of  Corona  Virus  (COVID-19)  the  proceedings  of

present  case  is  being  conducted  from  camp office  through video  conferencing

using  CISCO Webex  Meet  App  in  view  of  Order  No.  256/RG/DHC/2021 dated

08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued by

Hon'ble High Court of Delhi only urgent cases are being taken up through VC and

other matters are being adjourned en-bloc.

This in an application seeking released of accused Pardeep @ Boby
on personal bond.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for the applicant/accused Pardeep @ 

Boby.

Application perused.  

Counsel for applicant/accused submits that accused is a poor person

and is not able to arrange surety.  He submits that accused was enlarged on bail on

31/03/2021 and even lapse of more than one month, he is not able to arrange surety.

Submissions  heard.  Record perused.

 In light of the mandate of Hon'ble Delhi High Court in the case of

Ajay Verma Vs. State and keeping in view of the submission made, the application is

allowed.  Accused Pardeep @ Boby be released on bail on furnishing personal bond

in a sum of Rs. 15,000/-. Application stands disposed off. 

Digitally signed copy of  this order be given dasti to the Ld. Counsel

for the accused, as prayed.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/10.05.2021



e-FIR No. 04575/2021
State  vs   Ratan @ Ritik

U/s 379/411/34 IPC
PS Prashant Vihar

10.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This in an application seeking released of accused Ratan @
Ritik on personal bond.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for the applicant/accused Ratan @ 

Ritik.

At this stage, Ld. LAC for accused seeks to withdraw the present

application.

Heard.  Request allowed.

In  view  of  this,  present  application  stands  disposed  off  as

withdrawn.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/10.05.2021



e-FIR No. 03362/2021
State  vs   Pardeep @ Boby

U/s 379/411 IPC
PS Prashant Vihar

10.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This in an application seeking released of accused Pardeep @
Boby on personal bond.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for the applicant/accused Pardeep @

Boby.

At this stage, Ld. LAC for accused seeks to withdraw the present

application.

Heard.  Request allowed.

In  view  of  this,  present  application  stands  disposed  off  as

withdrawn.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/10.05.2021



FIR No. 317/2019
State  vs   Amit Soni

U/s 420/406/392/34 IPC
PS Prashant Vihar

10.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This in an application seeking released of accused Amit Soni
on personal bond.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for the applicant/accused Amit Soni.

Application perused.  Record perused.

IO  is  direction  to  verify  the  whereabouts  of  accused  and  the

means of accused.

IO to report on 12/05/2021.

Digitally signed copy of  this order be sent to IO and also given

dasti to the Ld. Counsel for the accused, as prayed.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/10.05.2021



IN  THE COURT OF DUTY METROPOLITAN MAGISTRATE, 
NORTH DISTRICT, ROHINI COURTS, DELHI

State  vs  Nitin Aggarwal

FIR No. 187/2021

Police Station KNK Marg

Section(s) 420/188 IPC & 3/7 E.C. Act & 3 E.D. Act

10.05.2021

Keeping in view the pandemic of COVID-19, present proceedings
are conducted via video conferencing using Cisco-Webex software, in compliance
of Rule 2(viii) read with Rule 11.1 of the High Court of Delhi Rules for video
conferencing for Courts, 2020.

Present: Ld. APP for the State.

IO SI Anil Kumar (with case file).

Accused Nitin Aggarwal (produced on fresh arrest), age of accused is
40 years. 

Sh. RL Saini, Ld. Legal Aid Counsel. 

1. Accused is produced physically in court and before me through VC

using  Court  reader’s  Webex  connection.  The  clarity,  sound  and  connectivity  is

satisfactory  for  both  sides.  The  identity  has  been  verified  by  the  Naib  Court

concerned  through  the  IO. Case  file  has  been  transmitted  to  this  Court

electronically. I can see and interact with the accused satisfactorily.

2. The IO has moved an application seeking 03 days police remand of

the accused  Nitin Aggarwal,  inter alia, on the grounds that  recovery  of oxygen

concentrators has to be effected. The IO has further argued that co- accused is yet to

be arrested and that the whereabouts of such co-accused are within the exclusive

knowledge  of  the  aforementioned  accused.  The  IO  has  thus,  prayed  that  the

application may be allowed.

3. Per contra, learned counsel for the accused has opposed the instant

application inter alia on the grounds that the accused has been falsely implicated in

the present case and that no purpose shall be served by detaining him in police

remand. Accordingly, learned counsel has prayed for dismissal of the application.

Contd...
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4. At the outset,  arrest  memo and other documents  perused.  No fresh

external injury revealed by the medical examination. Accused has been informed

about  grounds  of  arrest  and  intimation  has  been given  to  nominated  person.

Grounds of arrest found justified. Case diary perused. On interaction, accused has

not levelled any allegations against the police.

5.  Legal  representation  ensured.  No  bail  application  moved.

Submissions heard.

6. As  regards  the  present  application,  impugning  the  merits  of  the

allegations levelled cannot be done at  this  stage and hence,  the argument of ld.

Counsel that the accused has been subjected to a false implication is invalidated.

For furthering the ends of investigation in the present case, the court considers the

interrogation of the present accused, imperative. The court is in agreement with the

IO that the recovery warrants grant of police remand of the accused. Further, the

arrest of co-accused is essential for the proper investigation in the present case.

7. Considering  the  submissions  of  the  IO,  this  court  considers  it

appropriate to dispose of the instant application and grant 02 days police remand of

accused Nitin Aggarwal to IO. Needless to state, it will be duty of the IO to take

care of health and safety of the accused, in terms of Section 55A, CrPC.

8. The accused is directed to be produced before the concerned court/

Duty MM on 12/05/2021.

9. Medical examination of the accused be conducted as per rules.

10. Digitally signed copy of this order be given dasti to the IO. A copy of

the order be also sent to Ld. CMM in terms of section 167(4) CrPC.

11. Application accordingly disposed of. 

12. Original application and annexed documents be sent to the concerned

court.

      (KAUTUK)
Duty MM (North) Rohini Courts

Delhi/10.05.2021



IN  THE COURT OF DUTY METROPOLITAN MAGISTRATE, 
NORTH DISTRICT, ROHINI COURTS, DELHI

State  vs  Balu & Prem Sagar

FIR No. 12106/2021

Police Station Mukherjee Nagar

Section(s) 379 IPC

10.05.2021

Keeping  in  view  the  pandemic  of  COVID-19,  present
proceedings  are  conducted  via  video  conferencing  using  Cisco-Webex
software,  in compliance of  Rule 2(viii)  read with Rule 11.1 of  the High
Court of Delhi Rules for video conferencing for Courts, 2020.

Present: Ld. APP for the State.

IO/ASI Ajeet Kumar in person with case file.

Accused Balu and Prem Sagar are produced after formal arrest.

Sh. RL Saini, Ld. LAC for accused persons.

1. Both accused persons are produced before me through VC using

Court  reader’s  Webex  connection.  The  clarity,  sound  and  connectivity  is

satisfactory for both sides. The identity has been verified by the Naib Court

concerned through the IO. I can see and interact with the accused persons

satisfactorily.

2. IO has moved an application seeking 14 days judicial custody of

the  abovesaid  accused  persons.  IO  submits  that  the  accused  persons  are

directly involved in the present case and the investigation is at a crucial stage.

It is submitted that further detention of accused persons is required for reasons

mentioned in the application. 

3. Case file has been transmitted to this Court electronically. Arrest

memo and other documents perused.  Accused persons have been informed

about grounds of arrest and  intimation has been given to nominated person.

Grounds of arrest found justified. Record perused. Contd...
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4. Legal representation ensured. No bail moved. Submissions heard

and considered.

5. Accusation  against  the  accused  persons  appears  to  be  well

founded.  Considering  the  nature  of  the  offence,  status  and  stage  of

investigation,  for  ensuring  production  of  accused  persons  before  the

concerned Court and in view of facts and circumstances of the case, further

detention  is  warranted.   Accordingly,  the  abovesaid  accused  persons  are

remanded to judicial custody. Accused persons be produced before concerned

Court/Duty MM on 24/05/2021.

6. Digitally  signed  copy  be  sent  of  Jail  Superintendent  and  also

given  dasti to  the  IO  and  the  Ld.  Counsel  for  the  accused,  as  prayed.

Application accordingly disposed of.  

7. Original  application  and  annexed  documents  be  sent  to  the

concerned court.

      (KAUTUK)
Duty MM (North) Rohini Courts

Delhi/10.05.2021



IN THE COURT OF DUTY METROPOLITAN MAGISTRATE,
NORTH DISTRICT, ROHINI COURTS, NEW DELHI.

Vehicle No. UP 70GT 7989
Challan No. DL21312210509161711

DL21312210509163313
Circle : Narela

10.05.2021
Keeping  in  view  the  pandemic  of  COVID-19,  present

proceedings  are  conducted  via  video  conferencing  using  Cisco-Webex
software.

Present: Applicant alongwith Ld. Counsel.  

1. Parties are present physically in court and before me through VC

using Court reader’s Webex connection. The clarity, sound and connectivity is

satisfactory for both sides. The identity has been verified by the Naib Court

concerned. Record has been transmitted to this Court electronically. Perused.

2. The accused has pleaded guilty voluntarily and has signed the

plea of guilt  in the STR Register.  Copy of the register entry perused. The

above noted challan of  the aforesaid vehicle  has been disposed of by this

court Vide STR no. 265 dated 10.05.2021.

3. The convict is sentenced to pay a fine of Rs. 5,000/-.  Fine paid

vide  receipt  no.  0914361.  Vehicle/its  documents,  if  any be released to its

registered owner, if not required in any other case.

4. The digital signatures on this order be treated as signatures on

the STR entry and fine receipt. Copy of this order be annexed with the STR.

5. Digitally signed copy of this order be given to the convict and

the same shall be treated as Robkar.

      (KAUTUK)
Duty MM (North) Rohini Courts

Delhi/10.05.2021



Uttam Chand Meena  vs  Nisha Jain & Anr
PS Prashant Vihar

10.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

The present matter is taken up today in compliance of order
dated 10/05/2021 of Ld. CMM, North.
Present: Ld. Counsel for applicant/complainant.

Submissions heard.  Record perused.

Perusal of record shows that the present matter has not been filed

through the facilitation center.  On specific inquiry, Ld. Counsel for applicant

submits  that  he  has  mailed  the  application  to  the  facilitation  center  on

17/04/2021, however, in absence of any response was constrained to file the

present application directly to the mail of this court and that of Ld. CMM.  

Ahlmad of this court has informed that the physical copy of the

application has been filed in the drop box of this court and the application is

yet to be registered.

Ahlmad is directed to register the application upon expiry of 3

days, as per the existing Standard Operating Procedure.

It is understood that in compliance of the directions of  Hon'ble

High Court of Delhi only urgent matters are to be taken up through VC.

Put up for arguments on this aspect on 15/05/2021.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/10.05.2021



IN  THE COURT OF DUTY METROPOLITAN MAGISTRATE, 
NORTH DISTRICT, ROHINI COURTS, DELHI

State  vs  Vishnu @ Kanhaiya

FIR No. 000418/2021

Police Station Jahangirpuri

Section(s) 457/380/411 IPC

10.05.2021

Keeping  in  view  the  pandemic  of  COVID-19,  present
proceedings  are  conducted  via  video  conferencing  using  Cisco-Webex
software,  in compliance of  Rule 2(viii)  read with Rule 11.1 of  the High
Court of Delhi Rules for video conferencing for Courts, 2020.

Present: Ld. APP for the State.

IO HC Kedar, No. 1074/NW (with case file).

Accused Vishnu @ Kanhaiya  (produced on fresh arrest), age of

accused is 23 years.

Sh. Damodar Singh, Ld. Counsel for accused.

1. Accused is produced physically in court and before me through

VC  using  Court  reader’s  Webex  connection.  The  clarity,  sound  and

connectivity is satisfactory for both sides. The identity has been verified by

the Naib Court  concerned through the IO. I  can see and interact  with the

accused satisfactorily.

2. IO has moved an application seeking 14 days judicial custody of

the abovesaid accused. IO submits that the accused is directly involved in the

present case and the investigation is at a crucial stage. It is submitted that

further  detention  of  accused  is  required  for  reasons  mentioned  in  the

application. 

3. Case file has been transmitted to this Court electronically. Arrest

memo and other documents perused. No fresh external injury revealed by the 

Contd...
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medical examination. Accused has been informed about grounds of arrest and

intimation  has  been given  to  nominated  person.  Grounds  of  arrest  found

justified. Record perused. On interaction, the accused has made no complaints

against the police.

4. Legal representation ensured. No bail moved. Submissions heard

and considered.

5. Accusation  against  the  accused  appears  to  be  well  founded.

Considering the nature of the offence, status and stage of investigation, for

ensuring production of accused before the concerned Court and in view of

facts  and  circumstances  of  the  case,  further  detention  is  warranted.

Accordingly, the abovesaid accused is remanded to judicial custody. Accused

be produced before concerned Court/Duty MM on 24/05/2021.

6. Digitally signed copy be given dasti to the IO and the Ld. counsel

for the accused, as prayed. Application accordingly disposed of.   Digitally

signed custody warrant be transmitted to the Jail Superintendent.

7. Original  application  and  annexed  documents  be  sent  to  the

concerned court.

      (KAUTUK)
Duty MM (North) Rohini Courts

Delhi/10.05.2021



IN  THE COURT OF DUTY METROPOLITAN MAGISTRATE, 
NORTH DISTRICT, ROHINI COURTS, DELHI

State  vs  Gulam Mohmad & Ors

FIR No. 233/2021

Police Station SP Badli

Section(s) 380/457/411/34 IPC

10.05.2021

Keeping in view the pandemic of COVID-19, present proceedings
are conducted via video conferencing using Cisco-Webex software, in compliance
of Rule 2(viii) read with Rule 11.1 of the High Court of Delhi Rules for video
conferencing for Courts, 2020.

Present: Ld. APP for the State.

IO ASI Desh Pal Singh, No. 735/OND with SI Vishal (with case file).

Accused no. 1 Gulam Mohmad, accused no. 2 Rihan and accused no. 3

Pappu @ Ashok Kumar (produced on fresh arrest), age of accused no.

1, 2 & 3 are 22, 20 & 40 years respectively. 

Sh. RL Saini, Ld. LAC for accused persons.

1. Accused  persons  are  produced  physically  in  court  and  before  me

through  VC  using  Court  reader’s  Webex  connection.  The  clarity,  sound  and

connectivity is satisfactory for both sides. The identity has been verified by the Naib

Court concerned through the IO. I can see and interact with the accused persons

satisfactorily.

2. Case  file  has  been  transmitted  to  this  Court  electronically.  Arrest

memo and other  documents  perused.  No fresh  external  injury  to  accused no.  1

Gulam Mohmad and accused no.  2 Rihan  revealed by the medical examination.

However, MLC of accused no. 3 Pappu @ Ashok Kumar reflects that injuries have

been sustained by him.  On specific inquiry, accused no. 3 states that he fell from

the bike and sustained the same. 

3. Accused  persons  have  been  informed  about  grounds  of  arrest  and

intimation has been given to nominated person. Grounds of arrest found justified. 

Contd...
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Record  perused.  On  interaction,  the  accused  persons have  made  no  complaints

against the police.

4. Legal representation ensured. No bail moved. Submissions heard and

considered.

5. IO has moved an application seeking 14 days judicial custody of the

accused no. 2 Rihan and accused no. 3 Pappu @ Ashok Kumar. IO submits that

the accused persons are directly involved in the present case and the investigation is

at a crucial stage. It is submitted that further detention of accused is required for

reasons mentioned in the application. 

6. Accusation against the accused persons appears to be well founded.

Considering the nature of the offence, status and stage of investigation, for ensuring

production  of  accused  before  the  concerned  Court  and  in  view  of  facts  and

circumstances of the case, further detention is warranted.  Accordingly, the accused

no. 2 Rihan and accused no. 3 Pappu @ Ashok Kumar are remanded to judicial

custody. Accused no. 2 & 3 be produced before  concerned Court/Duty MM on

24/05/2021.

7. Further, SI Vishal has moved an application seeking 04 days police

remand of the accused no. 1 Gulam Mohmad, inter alia, on the grounds that case

property is yet to be recovered from Kanpur.  SI Vishal has further argued that co-

accused are  yet  to be  arrested and that  the whereabouts of  such co-accused are

within the exclusive knowledge of the aforementioned accused. SI Vishal has thus,

prayed that the application may be allowed.

8. Per contra, learned counsel for the accused has opposed the instant

application inter alia  on the grounds that  the accused persons have been falsely

implicated in the present case and that no purpose shall be served by detaining the

accused  no.  1  in  police  remand.  Accordingly,  learned  counsel  has  prayed  for

dismissal of the application.

9. As  regards  the  present  application,  impugning  the  merits  of  the

allegations levelled cannot be done at  this  stage and hence,  the argument of ld.

Counsel that the accused has been subjected to a false implication is invalidated. 

Contd...
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For furthering the ends of investigation in the present case, the court considers the

interrogation of the present accused, imperative. The court is in agreement with the

SI Vishal that the recovery warrants grant of police remand of the accused no. 1.

Further,  the  arrest  of  co-accused is  essential  for  the  proper  investigation  in  the

present case.

10. Considering the submissions of the  SI Vishal, this court considers it

appropriate to dispose of the instant application and grant 03 days police remand of

accused no. 1 Gulam Mohmad to SI Vishal. Needless to state, it will be duty of the

IO to take care of health and safety of the said accused, in terms of Section 55A,

CrPC.

11. The accused no. 1 Gulam Mohmad is directed to be produced before

the concerned court/ Duty MM on 13/05/2021.

12. Medical  examination  of  the  accused  persons  be  conducted  as  per

rules.

13. Digitally signed copy of this order be given dasti to the IO, SI Vishal

and Ld. Counsel for accused. Digitally signed custody warrant be transmitted to the

Jail  Superintendent. A copy of  the  order  be  also sent  to  Ld.  CMM in  terms of

section 167(4) CrPC.

14. Both the application accordingly disposed of. 

15. Original application and annexed documents be sent to the concerned

court.

      (KAUTUK)
Duty MM (North) Rohini Courts

Delhi/10.05.2021


